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MR. DEPUTY-SPEAKER: Now 1
will put the main Resolution which
was moved by Mr. Makwana to the
vote of the House.

The question is:
“This House approves the draft

Ministers’ (Allowances, WMedical
Treatment and other Privileges)
Amendment Rules, 1980 framed

under sub-section (1) of section 11
of the Salaries and Allowances of
Ministers Act, 1952 (58 of 1952)
and laid on the Table of the House
on 18th June, 1980.”

The motion was adopled.

—_——

15.04 hrs.

Motion re-modifications in Motor
Vehicles (Protective Headgears)
Rules, 1980

SHRI R. K. MHALGI (Thane): Mr.
Deputy Speaker, Sir, I beg to move
the following Resolution:

“This House resolves that in pur-
suance of sub-section (4) pf section
133 of the Motor Vehicles Act, 1939
the following modifications be made
in the Motor Vehicles (Protective
Headgears) Rules, 1980, published
in the Gazette by Notification No.
G.S.R. 261(E), dated the 14th Mayv,
1980 and laid on ihe Table on the
19th June, 1980, namely:—

(i) in rules 1, in sub-rule (2),

for “l1st November, 17307,
substitute “Ist January,
1982",

(ii) in rule 3,—

(d) for the existing marginal

heading, substitute—"Excep-
tion in the case of women”;

{(b) omit “who is a Sikh".

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”
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I would like to speak in Marathi.
1 have given you the necessary inti-
mation,

MR. DEPUTY.SPEAKER: You
asked for 25 minutes; I am giving
you 20 minutes. You may speak now.

*SHRI R. K. MHALGI: Mr. Deputy-
Speaker, Sir, before I speak on my
motion I would like to give some
background information to facilitate
the discussion. Motor Vehicles Act
(1939) has been amended from time
to time, the lalest amendment being
that of Section 85. The amended
Section 85 namely 85A, says that a
person who driveg a  S8cooter
(I do not use the word scooter as it
is known in Delhi, because here it
means a rickshaw, a three wheeled
vehicle, here I mean a two wheeled
vehicle) or rides pillion on it must
wear a protective headgear or a hel-
mel. This ic the legal provision in
Section 85A. Noi pnly this, if a per-
son fails to wear it he is liable to be
fined Rs. 100/- for the first time and
Rs. 200/ and 300j- for his subsequent
infringements of the rule. This pro-
vision of Sectiton 112 will be enforced
along with Section 35A. The cmend-
ment further says that the helmet to
be used should be of cerliain specifi-
cations and measurements which will
be decided later. Alsg that some
personsg are excempted from wearing
a helmet.

15.06 hrs.
[Surr SHIVRAS V. PATIL in the Chair]

The amendment of  Section 85A
necessitated framing of rules which
were placed on the Table of the
House on the 19th June, 1980. My
resolution seeks tp amend these rules.
The rules laid on the Table of the
House are threefold: (1) All the pro-
visions of Section 85A gshall be en-
forced from 1st November, 1980 (2)
a person riding or driving a scooter
shall wear a protective headgear of
such descriy.tion as conforms to Indian
Standards Institution Specification

*The original speech was delivered in Marathi.



299 Motor Vehicles

[Shri R. K. Mhaigi]

No. IS 4151-1976 (3) The provisions
of Section 85A shall not apply to a
womgn who is a Sikh,

I seek tp make a two-fold amend-
ment to these rules; (1) The rules
should come into force from 1lst
January, 1982 instead of from 1st
November, 1980. (2) It is not proper
to exempt only Sikh women from
wearing helmets and that provision
should therefore be deleted.

There are two reasons why the
time limit should be extended upto

1st January, 1882.

T hag written to the Secretary
Ministry of Shipping end Transport
to obtain information. 1 made the
enquiry regarding the following
points in my letter dated 28th July,
1980.

(i) Names and location of facto-
ries producing helmets;

(ii) Their annual capacity;

(iii) No. of protective headgears
new available in market for
sale;

(iv) How many Additional hel-
mets will be available for
sale by 15th October, 1980;

and

(v) The total number of motor
cycles and scooters in India.

The Secretary of the Ministry of
Shipping and Transport provided me
the information on the 30th July,
1980. I would like to base my argu-
memnts on the information supplied
by the Ministry of Shipping and
Transport.

Effective implementation of any
scheme demands that a lot of prepa-
ratory work should be done before
hand. But the present Governmen$
first announces a scheme and thea
thinkg of means to implement it. I
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have pleaded for the extension of the
time limit upto 1982 in order to find
time to make arrangement for imple-
menting these rules effectively. We
have tp look deep into the problems
and judge whether the extension of
time limit ig justified. According to
the information available, there are
100288 registered motor cycles and
scooters in our country. This figure
does not include vehicles of three
States as the Ministry of Shipping
and Transport could not furnish the
information. This was the number of
scooters and motor cycles registered
as on 31st March, 1978. The total
number of vehicles must have cer-
tainly grown in the last two years.
I phoned the Director of Transport,
Delhi to know the increase in the
number of vehicles in Delhi. I was
told that two years back the number
of vehicles was 2,82,338, but on 30th
June 1980 the number of registered
motor cycles and scooters has grown
to 3,08891. In 18 months 26,000
such vehicles were added to the
number in Delhi region. TRecently, I
had been to Poona and Thane. 1
enquired from the R.T.O. about the
increase in such vehicles in Pune
region. I was informed that 9000 such
vehicles increased in one year. At
this rate of increase I feel that there
are 25,00,000 such wvehicles in our
countrly. 'This Tule provides' that
both the driver and rider on the
scootey or motor cycle shall wear a
protective headgear. It is the res-
ponsibility of the Government to
make 50 lakhs helmets of prescribed
specification available for sale in the
market by 1st November 1980. If
the Governmeni cannot do this and
still wants to enforce the rules from
1st November, 1980, the police would
stop a scooter driver or rider who
doeg not wear a helmet and prosecute
him. Even if the driver of a scooter
pleads that he could not get a helmet
of prescribed specification, he would
not be believed. To remove these
hurdles in the implementation, the
requisite arrangement should be made
first. For this purpose alone, I have
sought an amendment that the period
of implementation should be extend-
ed upto 1st January, 18982
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The 56 factories producing helmets
in India are located in different re-
gions as follows: Bombay-10, Delhi
19, Madras 9, Calcutta 8, Bangalore
10. Most of these factorieg are small
scale industries. Some of them are
sick and do not produce helmets., I
enquired with the Ministry about the
number of helmets available for sale
because I feel that it was better to
speak on the basis of the official in-
formation. ] received a reply as
follows: I quote:

“The office of Development Com-
missioner (Small Scale Industries)
do not have information about the
annual capacity and production of
these factories readily available
with them and there is no system
with that office for collection of in-
formation in respect of availability
of products in the market or in the
factories. As such that office has
expressed its inability to furnish
information in respect of points B,
C and D of your letter.”

As the Government does not know
the total number of helmets available
for sale in the market, it will not be
Avisable to enforce the rules so soon
and create complications.

The relationg between the police
and the public are not healthy. Many
people complain regarding the beha-
viour of the police. This rule will
Zive powers to the police and it will
complicate the situation. This will glso
pave the way for corruption. That
is why I ask for the extension of the
time limit.

The helmetg to be worn should be
of 1. S. Specification and T want to
know whether such a big number of
helmetg of a particular specification
will be available in the market by
15th October, 1980.

I do not doubt that helmet isuseful
to protect head. But I want the Gov-
ernment also to realise the difficulty
in enforcing these rules and ponder
'f’t:er the original concept of ‘Helmet”
ligelf,
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From medica} point of view also it
is not advisable to wear helmet. A
well known brain surgeon Dr. Richling
in West Germany hag remarked:

“Crash helmets reduce occurence of
open skull fractures but on the other
hand lead to increaseq injurieg to
skull (base and vertibrae and even
more cases of brain odema.”

It is report in “medical practice”,
(Munich) 1 quote:

“In case of accidents with crash
helmets 1ihe force of impact is
transferred from the surface of the
lead to the parts lying deeper in-
gside it, where thig causes as a rule,
‘Far more severe pathological de-
rangement’ ",

In view of thesg opinions, T wonder
whether we should at all make wear-
ing helmets compulsory. The order
issued by Mizoram State is enough
for the purpose. I quote:

“Owing to rapid increase of
motor wvehicles plying in Mizoram,
it is hereby notified for the interest
of motor cyclists/scooterists that
with immediate effect all the riders
of scooters/motor cycles are ins-
tructed to wear helmet (while the
machine is in motion) for protec-
tion against injuries in the event
of accidents. This order should be
strictly observed by all the motor
cyclists and scooterists in Mizoram”.

If a person does not wear a helmet
be will not be tined A smoking is
dangerous still it js not banned by
the Government. So also a similar
position is obtained in respect of
wearing helmets. In case of smoking
it is made compulsory to print
“Smoking is dangerous’. The Gov-
ernment may warn the people of the
urgency of wearing helmets as a
protective device, but should not make
it compulsory.

When my motion was admitted, I
received many letters from people of
Maharashtra narrating the <‘roubles
created by wearing helmets. They
have complained that they suffered
from headache and had become hard
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of hearing. Some of them could not
tolerate the foul odour of sweat.

Four States had made this rule
cornpulsory. But many of them have
withdrawn these rules because of
their futility. Carrying a helmet is
rather difficult as it keeps one hand
completely engaged. If two ielmets

are to be carried, manyv practical
difficulties will arise. No body can
give a lift if the person doeg not

have a helmet. If two helmets are
to be carried there should be a box
attached to the scooter to hold them.
If this rule is made compulsory there
will be many mode inconveniences
and practical problems.

I am of the opinion that all {ihe
People should be protected in case of
accidents. Sikh women are oxempted
from this rule. In fact, Section 85A
makes the following provision:

“Provided that the provision of
this Section shall not apply 1o a
person who is a Sikh if he has
his wife driving or riding on the
motor cycle in a publiz wearing a
turban.”

But Sikh women do mnot wear
turbans,

There cannot be discrimination in
this matter. This is also not in
accordance with the provisions of the
Constitution ©f India. I quole the
provision of Articles 14 and 15.

Article 14:—“The State shall not
deny to any person equality lefore
law or the equal protection of the
laws within the tercitory of India,

Articale 15:—““The State shal]l not
discriminate against any citizen on
grounds only on religion, race, caste,
place of birth or any of them.”

The provisions of Article 14 and
15 will come in the way of implemen-
tation of these rules and these rules
wil be challenged in the Hirh Court
and Supreme Court. Therefore, let
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the limit be extended up to 1st Janu-
ary, 1982. Let us discuss and solve the
difficulties in the meantime and let
us again bring this resolution in the
revised form before the House.

With these words I commend my
resolution to the House.

MR. CHAIRMAN: Motion moved;

“Thig House resolves that in
pursuance wof sub-section (4) of
section 133 of the Motor Vehicles
Act, 1939, the following modifica-
tions be made in the Motor Vehicleg
(Protective Headgears) Rules, 1980,
published in the Gazette by Noti-
fication No. G.SR. 261(E), dated
the 14th May, 1980 and laid on the
Table on the 19th  June, 1980,
namely:—

(i) in rule 1 in sub-rule (2), for
“l19t November, 1980”, subs-
titute “Ist January, 1982";

(ii) in rule 3,—

(a) for the existing marginal head-
ing, substitute—

“Exception in
women’’;

the case of

(b) omit “who is a Sikh”.

This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in thig resolution.”

=ty W wrm (qrsht) : awrfa wEEa,
qw ¥ agx A ¥ vw Aoq F gearas qAE
W g7arg AT 4 W1 IR ardw war
g, f& 77 =% 235 & wadx €7 Wwx w»
gaf & fod a1 ¥ W ;T ¥ 5 F9
qTAAA qgFa £9 ®F &1 Iqq FOr ¥ )
® 235 TF 91T E --

‘“The Speaker shall in consulta-
tion with the Leader of the House,
fix a day or days or part of a day
as he may think fit for the conside-
ration and passing of an amend-
ment to such regulation, rule, sub-
rule, bye-law etc. of which notice
may be given by a member.”
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o FEY O TRMT @Y § Afefedve
farerd &, N YW grOW ¥ 2aq 9X @ AN
g ¥fwn uRimfer & oo & gafese
wfaede @ &, WM s SEA A
a@amglmﬁt{ﬂmaﬂu “ITq &Y
FEI-AYT WO® FTa g, W I gFgAA
wiAEn § | ST 0F B ¥ i qrosan
figa W1 3 & AT s F I AIOUST
¥ w7 FwArdl 93 W ¥ear eary A
wifgn | ¥q% qar w@ar § & faw F@
g aafi|m gl 9@ @) aa & A ey
FIGTAT & WG @ aw |

Az Hwew UF F d9wa 133 (%)
¥ owgr AT go--

“Every power to make rules given
by this Act is subject to the condi-
tion of the rules being made zfter
previous publication.”

T famfaw ¥ & wgar wmean g fr e
# foay wow warforg €1, 3 F=9 F ow
9g =9 1w ag Tga A€ 2, saffF fwd)
o8z & {IaEd THC X S wow qfedw g
B, weegi wY IE oAl A faedy 2
% ag oF s 8 f& qF awe ;A wN
gTE w) WA, Afwa F1 wewd, Tawd,
qifefeduy, aré-arw i Tarfere “afare-
oo & wadg oA e wa & & weEdd
% Suwen fFy wrA =rfew . wTwsw ag
gaT ¢ f5 awiwafeq uifia &€ avz @ar-
fere afsedwa & erar gmd Use &) AW
% famis Wil Tzaw 9T g FA)

g

T I wF Y A1) fFY 7 E IAET MO
gz & 5 gqdeardl § ewry & fau 3aRe
# gefigx qgm W¥ 1 wa W @
agy B fs g waxww A A& 2
gafar  xawY wg g2 & @ wfac”
82 ¥ &1 ®<X & awra, § wq ¥ TZ A
FTAT WTEen @ 5 e 6 WAA T 7 AEA
SAE gy WY §9ifE gy € wadde ¥
SO FAg 2 fear gr, 3| fan Iy @
fear o, trasmq%'ma‘r IET
1 e 7 1980 ¥ avx ¥, wfEq

a
;

q .
¥ ¢ faw,’ ar e oY QET ¥, WA
fesgeara & wre wig fedy famr &t
Gﬁﬁ'r{agﬂvhwwqmiift'wﬂﬁ
xowT Qx xfagre 8, Ta gfagw € I3 7
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#3, ag 7 T17 &, AfFv 78 atq A W9
ﬁ_ﬂ f& = W f‘g'garm ¥ fog M

¥ xawg Q¥ &1 ¥¢ ovg wiewz W
z;rf.riﬁ' sy & e A7 fax wy &
g ﬁrc qT  FOgr A ®HY /AT
2Ok TT 3G Gde ¥ v g7

& ux ata A7 FTew § Mq g@ W A
e zaar wmar A o4 F HIC ST QEECT
fam a7 faar ¢ 37 #1 gzma *m FIUT T
¥ aqifs w1 g9v frearm §, #3dw B,
QT & FAET £qT9 W T 7 g AAFT
T grfge )

SHRI BAPUSAHEB PARULEKAR-
(Ratnagiri): Mr. Chairman, in fact, it
is not necessary to add anything to
what Mr. Mhalgi has said. He has
given the detaily on everything. 1
congratulate him for that. But only
I would like to add two or three points
to what Mr. Mhalgi has said, He has
mentioned that about 50 lakh helmets
would be nccessary and it would not be
possible tg get the production of so
many helmetg upto that date which
is mentioned in this particular resolu-
tion. The information which he pos-
sesses indicateg that in the entire
country there are in all 49 small units
which manufacture these helmets; and
out of these 49, there are many units,
as referred to by my esteemed col-
league, Mr. Mhalgi. which are sick.
Under the circumstances, if it ig not
possible to manufacture so many
helmets, what would be the positicn
of the persons who would be riding
this particular vehicle. That will have
to be taken intg consideration.

I would only request the government
that some time will have to be extend-
ed because I find upto First of Novem-
ber, the production of 50 lakh helmets
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would be impossible. I am aware that
Uttar Pradesh, Mizoram, Karnataka,
Maharashtra ang one more State, they
have already, passed a resolution to
this particular effect; and that the
total comes to 8 lakhs. But now this
particular resolution makes it compul-
sory that the person who drives and
the person who sits at the back, both
of them, have to wear helmets. It
you make the total of that, it again
comes to 48 lakhs and that would be
the guantity that woulg be necessary.
1 would, therefore, request the hon.
Minister to take into consideration this
particular points; unless the govern-
ment has already decided to give some
order for the manufacture of these
particular helmets so that the demand
could be met. That is all what 1 want
to say, as far ag this first part is con-
cerned and I fully support it.

As Mr. Daga said, I am not particular
whether it should be 1982, 1983, but
the government should take into consi-
deration that sufficient time shoulg be
given. Otherwise, the innocent per-
sons will be dragged into courts; they
will be fined; they will be punished;
and ag my learned frienq rightly said.
That would give rise to some corrup-
tion because by bribing the police, the
case will not be filed.

Coming to the question of >xemption,
if we take into consideration the
orders issued by the various goverm-
ments, for example  U.P, what do
they say? They say that no person
shall drive and no person shall be
carried on a motor cycle, scooter or
moped on 5 public road unless the
driver and the person so carried wear
helmets, provided that the above provi-
sion shall not apply to the members ot
the Sikh community having long hair
and wearing a turban and clildren up-
1o three years of age. What Mr. Daga
says, the question of sentiment, re-
ligion, etc. is not involved. The only
question is about safetv. Fven in
Delhi there are any number of Sikh
brothers and sisters. There are grders
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of the Delhi government, The order
in not applicable only to Sikh men but.
is applicable to Sikh women also.
The question that has to be taken
into consideration isg the protection
given because of the hair.

f)n_e more small point about the dis-
crimination under article 14 of the
Constitution. The hon. Member made
a reference to sub clause 3 or article
14 which says that nothing in this
article shall prevent the state {from
making any special provision for wo-
men and children. Therefore, 1t may
be said that article 14 is not hit. But
it you discriminate between women of
the Sikh community and women from
other communities, that would be-
discrimination and that point would
£0 to the Supreme Court and again it
will be stayed. Your purpose will not
be served. Even if article 14 is not
attracted 14(3) would be attracted and
it will be discrimination between wo-
man and woman and therefore in law
exemption cannot be made, 1 would
therefore appeal to the hon. Min;ster
to take into consideration both these
pqints, think over the matter, either
withdraw <he resolution o accept the
amendment.

=t frw yaic foy sTye (wowar) -
mm:wmﬁiﬁﬁﬁﬁ%zt
“*mﬂmw%a ITH WD) WY
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E
3
:

! Fgzar A zfer
WO R W g W ¥ 25 are
T 9T § WK oed W 9 wiw g owg
A ufas g fs v aqTy ¥ aoqrd
TH M ER | AT T AT Wiz Al
T TN W oag Wt g owk g afes
TF wWavasar @ | Hifeaw ey, gern
T & AR AT, orw wx 79 F e e
K1Y & Y o o g a3, ez o
TG & fau wer e gaw aves ez ar
WETEHT @1 & 1 oF Cgrenr ar o
ETHTAT 1 Tz 71 Hrzx arefrw, forast
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e ¥ et wraeas § 1 g W e
THTL BT HT TrearragR ») ara

W oT B F ez ag R Y o
st § 1 & e oy agrenfy
s 25 ¥ @ T

.IPQN
CE

o
g
g
|
¢



309 Motor Vehicles

W ¥ E i sowrw N} & fe  Rarde
o7 RS §Y QAT WIETT A oy 3-- &
I 1w Wy ¥ faegw wgwa ot § -
50 oTw e &I F WY Wy WY Agra
qEE T T TFC ¥y fowm I o7
fag & N ara w1
yr argy € waad), 1082 9% T guwy }
e fag amgy &% fr gy o dardy
:éﬂ"faififfwﬂffﬁtﬁ@ﬁﬂim
1

& wu wew &7 T 59 fredy gdeATmy
N W q AAT ATEAT 1 wET gEA ¥
Al gEEd s qeATARSY MfaRe e
#1 AW ey qwrdve F gur qr 1 =
AT WY s77H, 967 529 & faargs &) oWy
TTE] T CFTSE § ¥q @ 7f (vowa )
o) e § A FT7F FA0C 1 F T7 WA R@Y
¥ Wi AU Iy A Ay gdeTd qQ fex wrEy
¥ gy QR Tw T AT

ewrafa wEtaw, s AR A< arefea
] ﬁwafﬂgwﬁ grdr § S 90 wfawa
T | X ¥ ghTATH gy § WY EEY
fau aga wravws § mar § fr g7 W T
BT XATATATG | A AGIAAY A F AY Ay
wega fear |, 9® 9% sgrA 7 faar sq aqr
? gger fadw w0

gumfa woew, =T gw At dw & 5
3w aga ag waT & | THIT I qIH WIGHY
"1 fade i gwIY Ay ez HT AT TqTAI
WOHY T GRWI § 1 FvaATATA A} aITE gW
dqy g, fadw 2 faast & 2o Fro o
xE, IR W gEd mfem €t gt 3@
Mg gag TEY frwrd IR A faan @y ad
g &1 wufauw  agg wiavas €
g g ey ey e e fesdy A gw |
t fa sra are st oy wgdr , awarde
gmmmi’rhtmil R

qwrafa sltag @ wdY fad 15 faas
;rﬁ g wrz fafaeze atga o WY arq 2
|

it finw gore Tag arge : @ ota g @Y
sad) §, I« &1 grgHy WY AT q¥AT £ WY
w¥r QIAGEY § A0AT qFAT § | qAT AGY ¥4V
¥ IuT wT§ AT Srg v AC |

1973 ¥y EodyogeuraruTdy €Y WEaMIT
g w0 wfr | T aga O fodines
Gdy ga¥ & g% ag wr fowdgr @
fe godtz &t wam  fewr  wig 1oAY
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g aga ¥ wudy 89 Y T e? O
N Wi TG

**He has raised a question as to how
such an arrangement can be made. I
want to tell him that this is not a
very big problem; and our Govern-
ment can certainly tackle it efficiently.

¥ wrowY oeame 2T F

=it RLES N 33
ﬁwm!?“mﬁg’tm

; ?
Tarw ¥ - 1§ @ ST qAvE g
forg

&

arq ¥ av dar wvar & FF frax W Arafos
g crEaw, AR D g ¥ wy &
Us goHe @R ¢ @A 9@ fasnr &
ORI 17 qrw eI Iwy | ST F;y
Ty gwrar g, Ay ag 8 e A 5wy
FTory F AT R

: awrafa agRu . IuwT e Wy gz gsar
|

o ghoom agme : W, 7@ I A
&w g1 gW ATTAID a%eq 97 fad) wmaw
T NS qow A E, Y EH @ QraTEAr
Q¥ gFarg | KUK AT AZ S A aq F1A
T QAT @Y FAr AT Y CF gAY W
¥ TEAT P | &Y 1T e e 999 §
W fraarg @ FHrieat, I NS JarEea A
T S ma@rarrar@ar ), TTAE
¥ e faem < qbw arq garfgaf v @ F71
FTH T & ATEAN § fFar AT} | AT AG
FaiE FIer quEqTd UM AV, A XY AT
ORHY AFEGT FHel F ATSAA q AY WA §,
§ TmEX A A0AT a7 FT T AT TEHT ASAT
7g g fF SEwT  wEl  qfews  giedrd
qz qidT, 997 SHY WHAA F GAEAT
w3t 1+ A efag, Wi afsas graaR
¥ T AT TR, AN AG G V- - FIAC E[ETF AN
QT EFG FE ATQAT 1 §F G § o A F7
HIFqwA a§M | Fhe  AZ THET ¥ FqrAT
2 o Sawy g WG QF AN 4 HT AGT
qT | YEfeg 98 qsw ay & fagoar
e w N QA @ TR R
qggueaE & ...

**The original was spogen im Marathi.
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ot gieew xEgRT : W =FET W19
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T ¥ Terge wem & faw sgra afism
FW W v T O § e i
feaat ofism faar &, s& &t ==t
wieErr of ¥ or ¥, xw faq & S
W4Y WHw FArar T9T AG AT G
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MR. CHAIRMAN: Mr, Mhalgi. what
is the position? Are you withdraw-
ing it?

16 hrs.

*SHRI R. K. MHALGI (Thane): Mr.
Chairman, Sir, I am very grateful
to the hon. Members who participated
in the debate and spoke some good
words about me. I am also grateful
to the hon, Minister Shri Sharmaji for
hig announcement regarding the ex-
emption of women and children below
the age of 12 from wearing helmets,
towardg the end of his speech. I wel-
come his announcement. But I was
hurt by some things at which he hint-
ed in his speech. During the course
of my speech, T never introduceqd any
politics. I did not hurt the feelings
of Congressmen. 1 spoke on the basis
of the letters I received, I have
received a letter from a youth
Congress worker of Nagpur. If Iread
that letter the point will be clear, 1t
was hinteq that Cong(I) favoured to
give tenders tg some company. It
was also said by hon. Member that I
intend to obstruct the Government. in
the implementation of the rules. I
am sorry to say, Sir, that such remarks
were not in tune with the spirit of the
discussion.

I do not believe in doing anything
for the sake of opposition. But I also
feel that the means adopteq for
achievement of something must also
be healthy and construetive.

You are aware, Sir, that it is impos=
sible to produce 50 lakhs helmets by
1-11-1980. The police will get powers
and may misuse them. The law abid=
ing people will also be brought into
difficulty. The Government should
take all the decisions with a sense of
responsibility and cautiousness, judg~
ing the far.reaching consequences as
well.  Only such decision alone will
be a well-conceived decision.

The hon. Minister accepted my
second amendment. I congratulate

*The original speech was deliveredfn Marathd, o
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him for it. I have no ill feeling
against Sikhs. I feel that Sikh men
and women should also be protected
from accidents. That is why I raised
my points. But Mr, Daga saw a politi-
cal motive in it. There is a tendency
to look at everything from a political
angle. [ feel that it should be eschew-
ed.

The hon. Minister has not accepted
my first amendment. But I still
appeal him to reconsider the issue, and
extend the time limit to some extent
as it may be convenient to the Govern-
ment.

I, therefore, withdraw my second
amendment. But I press for my first
amendment.

MR. CHAIRMAN: It is a little
difficult, It forms part of one motion,
1 cannot put half of the motion to the
vote and leave the other half.

SHRI R. K. MHALGI: Then I
insist on the motion being put.

MR. CHAIRMAN: All right. The
question is:

“This House resolves that im
pursuance of sub-section (4) of
section 133 of the Motor Vehicles
Act, 1939 the following modifications
be made in the Motor Vehicles (Pro-
tective Headgears) Rules, 1980, pub-
lisheq in the Gazette by Notification
No. GSR 261(E), dated the 14th
May, 1980 and laid on the Table on
the 18th June, 1980. namely:—

(i) in rule 1. in sub-rule (2), Jor
“lst November, 1980 substitute
“lst January, 1982";

(ii) in rute 3,—

(a) Tor the existing marginal head-
ing, substitute—

“Exception in the case of women”;

AUGUST &, 1980
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(b) omit ‘who is a Sikh”.

This House do recommend to Rajya
Sabha that Rajya Sabhg do concur in
this resolution.’

The molion was negatived.

16.05 hrs.
BRAHMAPUTRA BOARD BILL

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): Sir. I beg
to move®*:

“That the Bill to provide for the
establishment of a Board for the
planning and integrated implementa-
tion of measures for the control of
floods and bank erosion in the
Brahmaputrg Valley and for maters
connected therewith, be taken into
consideration.”

In this connection, I wish to say a
few words.

This Brahmaputra river is the
biggest river in India, and it carries
more water than the Ganga. But it
causes extensive floods in that region.
The area affected by these floods is
8.8 lakh hectares per year and the
population affected is 15.1 lakh per
year, The total value of damage is
Rs. 9.3 crores per year. So, the Mem-
bers will be in a position to realise
that these heavy damages are caused
by this gigantic river.

I introduced this Bill in the House
on the 1st July, 1980. It envisageg the
constitution of 3 Board which will pre-
pare a Master Plan for flood cntrol
measures ang thig floods control will
be an integral part of a multipurpoee
scheme developed for the utilisation
of water resources in this region.

PROF. N. G. RANGA (Guntor): Ir-
rigation also.

*Moved with the recommendation ©? the President.



